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Judgement

Anjani Kumar, J.—This writ petition was heard by me on 16th September, 2002. I
have dismissed the writ petition for the reasons to be recorded later on. Now
here are the reasons for dismissing the aforesaid writ petition.

2. This writ petition under Article 226 of the Constitution of India is directed
against the order passed by the lower appellate Court thereby affirming the order
passed by the trial Court, who has refused to grant temporary injunction in
favour of the plaintiffs. The present petition was filed in the year 2000 in which
no interim order was granted by this Court. The trial Court as well as lower
appellate Court has considered the case set up by the plaintiffs on the
touchstone of the principles laid down for the grant of temporary injunction and
arrived at the conclusion that the plaintiffs have not been able to satisfy prima
facie that they have any prima facie case; that they have balance of
inconvenience in their favour; and that by refusal to grant the temporary
injunction, they shall suffer irreparably. Since the findings arrived at by the trial
Court on the aforesaid three points have been affirmed by the lower appellate
Court, this Court in exercise of its power under Article 226 of the Constitution of
India will not interfere with the concurrent findings arrived at by both the Courts
below with regard to the principles of granting temporary injunction.

3. In this view of the matter, this writ petition being devoid of any merit deserves
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to be dismissed and is hereby dismissed. The interim order, if any, stands
vacated. However, there will be no order as to costs.
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